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MR. DEPUTY -SPEAKBR : Subject to 
correction, the result of the division il: • 

Ayes: 58 ; Noes: 267 

(Int.rruptIDn, ) 

MR. DEPUTY·SPEAKER: Now, let 
UI take up QuestioD No. 655-Shri Nanje 
Gowda. 

-Tbe following Members also recorded 
their votes :-

AYES: 

NOES: 

Dr. A. Kalanidhi, Shri E. Ayyapu 
Reddy Shri D. Narayanan Swamy, 
Sbri 'B.B. Ramaiab, Sbri D.B. 
Patil Shri Mohd. Mabfooz Ali . . 
Kban, Sbri Manik Reddy, Shn 
Sode Ramaiah, Sbr i C. Sambu. 
Sbri Gokul Saikia, Sbri H.A. 
Dora and Sbri Samar Brahm a 
ChoudbufJ ; 

Shri It. .S. Gounder, Sbr. aadba-
kanta Dip), Shri Jaaaon_tb aao, 
Shri Prabbu Lal Rawat, Dr. C.P. 
Thakur, Sbri C.K. Kuppu.",a~y, 
Sbri TUakdhari SiDlb, Gopeshwar. 
Sbri Sritanla Datta Nar_simbaraja 
W_diyar. 

ORAL ANSWERS TO QUESTIONS 

r.a,.llIhJ 

Special CrlmlDat La. {or BaDk _ad 
JasonDet Olle.ees 

+ 
65S. SHRI,H.N. NANJE GOWDA: 

SHRIMA TI BASAV ARAlESW ARI: 
Will the Minister of fiNANCE be 

pllaIC4 to atate : 

(a) "bet bel tbe Centta\ • Vili\a~ 
.' bal , ...... ted a ,peel.l crimIna' CommISSion '....- • 

JI. for l--ank and insur.D. otreDceI • 

(c) wbether Government bave accepted 
tbe suggestion ; and 

(d) if so. tbe furt}1er action pro pOled to 
be taken in tbis regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (8) to (d) A 
Statement is liven below. 

StateDl_t 

(a) and (b) The Ce.tral Vililance 
CommissioD, while dealing witb cases relatina 
to frauds in banks and insurance companies, 
has observed that it would bo \1torth"biJe 
consideriol amendment in the law, includiDI 
provision for confiscation of ill-gotten wealtb 
and special courts, to enable lucb offences 
to be looked into and adequately punished. 

(c) and (d) Tbe IUllestions of the 
Commissions are beina examined in con-
solation witb the Rese"e Bank of India. 

SURl H.N. NANJE GOWDA: Sir, tbe 
need of the hour is to brioa about a Itringent 
law to punisb tho.. who commit frauds in 
tbe banks or in tbe LIC. Will tbe Minister 
please state when actually the Commiuioo 
suggelted to bring about this law, wbether 
discussions have been complete, whether aoy 
draft is prepared and by what date it is 
goioa to be implemented? 

SHRI JANARDHANA POOJARY : Sir, 
the Viailarce Commission has observed lbat 
there sbould be legislation and al80 pro-
vision for dealing with ofJ'tnces. In coulula-
tion with the R.oserve Bank of lodia, the 
logislation il being prepared and allo we 
are oxamininl all tbe aspects and brio,iDa 
the oeceaaa.rJ loli.l.tion "ery s.ortly. 

(Intel ruptioas) 

MR. DEPUTY-SPEAKER : May I 
request the Members to observe IUeaco 
,,1 ... '1 
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SHRI H. N. NANJS GOWDA: 10 the 
ADDual 'Report of tbe Central Viailance 
Commil.ion, in tbe year 198' tbe" are 
many cases where tbey have Itated tbat 
more paymeots were made to tbe contracton 
by the baok officers. In one case they have 
paid Rs 14.S lakh, aod io another case tbey 
bave P3 id Rs. 7 lakbs. I do not want to 
quote all tbose tbioll. Because of tbese 
tbinls naturally they do not favour I con-
tractor for nothing. I want a catclorical 
reply from the Gove nment as to ""hether 
tbey are goiol to brio& legislation to con-
fiscate tbis iUgotten money, whether of the 
LIe or of tbe banks. 

SHRI JANARDHANA POOJARY : Sir. 
tbe leaislation i s under consideration and 
I bave already stated, it will be brought al 
early as possible. 

( Interruption,) 

SHRIMATI BASAVARAJESWARI 
Sir. what are the total bank frauds so far 
unearthed, the number of official I found 
responsible and what action wal taken 
alainst them, and whether tbere had been 
greater attacks. lootings, robberies on tbe 
banks all over India for tbe last 2-3 years 'I 
By wbat time tbe Jaw to check the frauds 
and also formation of a National Bank 
Secwity Force on the lines of Central 
Industrial Security Force will be introduced 
and enacted to check tbe frauds and 
attacks 'I 

SHRI JANARDHANA POOJARY: 
Sir, in tbe year 1986. 1822 frauds were 
detected and a sum of R •• 44,42.00,000 have 
been involved. 

Sir, we have caken actioD apinlt th.1C 
emploJees and in tbe year 1986 W. lot COD-
victions aad 22 people were convicted And 
so for al tbe penalties are concerned. we 
have infi&cted major and minor penaltie. in 
449 cases, and in 243 easel, tbat means. 
243 people were dismiued and tbey have 
beeD removed from tbe Departments) 

So fat., tbe security is concerned, if 
ehe hoo. Member kinelly looka ., t'" 
question, it does DOt rolate to ,be aecurJty 
upect of tbe baDtm, aector. 

SHRI V. SOBHANADREESWARA RAO: 
Mr. Del'ut),,,Spfaker. Sir, tbis il a very 
impertant IUi&estion livtD by the Viailance 
Commilsion. I" ould like to know from 
the hon. Minister -whether it bas come to 
the notice of bis Ministry tbat some unscru-
pu fous traders and the companies are 
causinl fire accjdents with the connivance of 
some insurance authoritiel and are ,uecessful 
in takin& se,eral lakhs and lakhl of rupees 
as compensation wbile the farmers could not 
act the compensation though their crops are 
rean, affected. It i, bcca\.ose the defined 
area is not a revenue \lillage. He does not 
aet even a little bit of compensation for the 
crop lOIS But these tobacco company 
people and lome traders "'ho are dealiD8 with 
tbe cotton, ioc)udini those companiel \\hicn 
supply cotton in tbe purcbasin& centres of 
the Cotton Corporation of Iodia, in Guotur 
district, durins the last year and tbe Jcar 
belore lalt have lucce.ded in cheating the 
Government to tb. tune of crores of rupees. 

I would like to know wbether sucb 
instances bave come to the notice of the 
Ministry and if so. whether any enquiry hal 
been conducted and wba t action bas been 
taken aaainst tbe people wbo are found to 
be guilty. We requelt the Government to 
accelerate the process of enquiry on those 
easel for wbicb tbe enquiry bal not yet been 
started and to speed up lb. enquiry aDd 
take nccesllr, action. Will tbe Governmen& 
come forward with luitabl, amendmentl to 
take to task tbose pilty peoplo who are 
cbeatiol tbe Government? 

SHRI JANARDHANA POOJARY: 
Whenever frauds are reported and whcncyer 
we find prima !flde evidence, wo II... taken 
actioD in tbOie if tbe bon. Member ballot 
a.y inltance of fraud. it could be broulbt 
to our DO tice aDd action will be taken. 

SBal V. SOBHANADREESWARA 
RAO : You must come to my rncue. I put 
the Queltion wbether lpecific instaocet have 
come to bis notice from Guntur diltrict. He 
bu aivIn a len_ral repl,. I have lpeciftcall, 
alk.d .bout tho Guntur d.lcrice. 

MR. DEPUTY-SPBAKER.: U. hu 
told abou' that. He .ill take actioa. 
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(Trtl"8Iotlon J 

SHRI RAMSW AROOP RAM: Mr. 
Deptuy Speaker, Sir, keeping iD view the 
increaling incidents of crimes in Banks I 
would lIke to know from tbe bon. Minister 
81 to how many dacoitties bave been 
committed in the banks during tbe Jast two 
years and bow much loss bas boen suffered 
by the Government tbereby ? 

SHRI JANARDHANA POOJARY: 
The queltion relates to tbe recommendatioD 
of the Vigilance Commision and the legisla-
tion aeainst any criminal offences. It is not 
r.gardmg the security aspect and also 
dacoity. 

[Tra. 'Ia'/or.] 

SHRI GIRDHARI LAL VYAS: Mr. 
Depvty Speaker Sir, it bas been observed 
that cases of thefts robberies, etc. occurred 
tbe hanks due to lack of proper arraalement 
tblrt'. The caStes of fraud are also increasing 
day ry day. The rea!OD is that the big 
Offi~rs are hand in gloves with thc capita-
lists. We must have observed that in 
forei~D cnurltries also wbere Indian banks 
bave been opened, bundred of crores of 
rupt~' hn ve heen bungled by these personl. 
In such a situation will you make sucb 
arr8.n~tnlt!lIts that liJe bank officers who 
indulll'-" '0 frauds are apprehended and action 
is tQ.k.cn aialOst tbem? According to the 
th:ures available 10 'art action alainst only 
24 Plrson. bl. been taken out of one 
thousand casel. I t bas al.o comc to our 
knowledle that 8 kl. lold depolit.d in a 
bank in BJmbav is missing aod no action 
has b, en taken a~ainst any of tbe Bank 
Officer!. 

MR. DEPUTY SPEAKER: Do not 
make .. statrment. Put your question. 

SHRI GIRDHARI LAL VYAS: Will 
luch "meers be punilbecl? Whon the nexUI 
betwe~n tb~ crime and allo thil ol'oQce i. 

tbere, definitel, we have taken action earlier 
and we are gOiDI to take action in futare 
also and legilJation "in be brougbt to cov.r 
a11 the people. 

MR. DEPUTY SPEAKER : Sbrl 
Ba.udeb Acbaria. Next queltioD • 

SHRI VIJAY N. PATIL: Not Q.6'6 
but Q. 657 should be taken up because tbl, 
did not want the Question Hour to contiDUO. 
They wanted suspension of tb. Qucltioa 
Hour. It is aood on their part not to alt 
tbe question. You Ihould abide by tbe 
decision of the House. 

MR. DEPUTY SPEAKER: No. No. 
Order please. 

Views on Publle Berrowlaal bJ P.bllc 
Sedor uad.rt.klnls aad Mon.tar, 

Growtb Tara,ta 

+ 
*656. SURI BASUDEB ACUAR.IA : 

SHRI AMAL DATTA: 
Will the Minilter of FINANCB ... 

pleased to Ita te : 

(a) whether tile views of GoverDmeat 
are at variance with the yiews of the R.serv. 
Bank of India and tbe Economic Advisory 
Council in respect of (i) public borrowinp 
by the public sictor undertlkiols, (ii) per-
ferential treatment to the private sector aDd 
(iii) targets of mooetary growth. as reported 
in tbe Financial Exprl.1 dated 31 Decem",r. 
1986; and 

(b) if so, tbl ar .. 1 of difference IDd tilt 
reasons thl'refor ? 

THB MINISTER OF STATB OF THB. 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OP 
STATE IN THE MINISTRY OF FINANCB 
(SHRI BRAHMA DATT: (a) and (b) Tile 
Reserve Bank and tb. Govlrnmlnt work i. 
close conlultatioD on matten of commoa 
concern and tho views of tbe GovernmeDt 
are not at varilnce witb thole of tbe Relerv. 
Bank of India in tbe mattc,. referred to I. 
th. queltion. The Economio Advisor, 
Coucil bas not lubmitted .. , report to tIao 
Ooveromen, OD tbeae i.sues. 




